
O.I.H. GOVERNMENT OF INDIA MINISTRY OF HOUSING AND URBAN AFFAIRS  LOK SABHA  UNSTARRED QUESTION NO. 805  TO BE ANSWERED ON FEBRUARY 06, 2020  IMPLEMENTATION OF PMAY  No. 805. SHRI KHAGEN MURMU:                                                                         Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state: (a) the extent to which Pradhan Mantri Awas Yojana (PMAY) has been implemented by the Government, in present notified and de-notified slum areas and the progress made in this regard, State-wise; (b) the number of persons living in slums being benefited under the said scheme, State-wise and the number of persons likely to be brought under it; (c) the funds allocated, released and used under the schemes for Slum Development during the last three years and the present year; and (d) the details of mechanism developed for monitoring and preventing the misuse of funds for these schemes?  ANSWER THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF HOUSING AND URBAN AFFAIRS  (SHRI HARDEEP SINGH PURI)  (a) to (c): In pursuance to Government of India’s vision of facilitating Housing for All by 2022, the Ministry of Housing and Urban Affairs (MoHUA) has been implementing PMAY-U Mission since June 2015 to provide Central Assistance to States/UTs for providing all weather pucca houses to all eligible urban households including slum dwellers.  The “In-situ” Slum Redevelopment (ISSR) component under PMAY-U Mission mandates to use land as a resource for                   Cont’d..p.2/ 



-2- providing houses to slum dwellers. This approach aims to leverage the locked potential of land under slums to provide houses to the eligible slum dwellers by bringing them into the formal urban settlement. So far, in 1,742 slums across the country 4,62,146 houses have been sanctioned for slum dwellers under ISSR component of PMAY-U Mission. The State/Union Territories (UTs)-wise details of number of slums, houses sanctioned and houses constructed along with Central Assistance sanctioned and released during last three years and the present year for persons living in slums under ISSR component of PMAY-U Mission are at Annexure. (d): In order to monitor and prevent the misuse of funds under PMAY-U Mission, following mechanisms have been adopted: i. Beneficiaries under PMAY-U Mission are selected and identified based on Aadhaar/any other Unique Identification.  ii. Projects under the Mission are approved by the State Level Sanctioning and Monitoring Committee constituted under the chairpersonship of Chief Secretary of the concerned State/UT. iii. Central Assistance is released to the States/UTs after approval of the Central Sanctioning and Monitoring Committee constituted in the MoHUA and based on the physical progress of the projects.  iv. In order to provide flexibility, States/UTs are allowed to release funds on the basis of actual progress of the projects.  v. Under the component for beneficiary-led individual house construction or enhancement, Central Assistance released to States/UTs is further electronically transferred to the beneficiary bank accounts.   Cont’d..p.3/ 



 -3- vi. Funds released to the city or any other implementing agency by State/UT are kept in a separate account opened for the  Mission. Any interest accrued in this account is used for the Mission purpose only. vii. The progress of individual houses are tracked through geo-tagged photographs to monitor effectively.  ***** 



Annexure referred in reply to LS USQ No. 805 due for answer on 06.02.2020 
 

State/UT-wise details of number of slums, houses sanctioned and constructed along 
with Central Assistance sanctioned and released during the last three years and the 
present year for the benefits of slum dwellers under ISSR component of PMAY-U 
Mission S. No. State/UT No. of Slums (Nos.) Houses Sanctioned (Nos.) Houses Constructed (Nos.) Central Assistance Approved (Rs. in crore) Central assistance Released during last three and current year (2016-20) (Rs. in crore) 1 A&N Island (UT) - - - - - 2 Andhra Pradesh 10 1,617 79 41.26 - 3 Arunachal Pradesh 10 1,536 - 77.39 49.62 4 Assam 1 64 - 0.64 - 5 Bihar 92 11,276 4,171 297.72 47.20 6 Chandigarh (UT) - - - - - 7 Chhattisgarh 11 6,246 300 65.55 7.12 8 D&N Haveli (UT) - - - - - 9 Daman & Diu (UT) - - - - - 10 Delhi (UT) - - - - - 11 Goa - - - - - 12 Gujarat 224 94,864 26,647 1,095.16 222.47 13 Haryana 122 3,593 1,315 210.60 10.34 14 Himachal Pradesh 1 300 - 27.62 - 15 Jammu & Kashmir - - - - - 16 Jharkhand 165 19,748 2,841 255.32 13.15 17 Karnataka 188 23,125 19,423 638.77 121.61 18 Kerala 7 2,118 644 66.06 11.57 19 Ladakh (UT) 5 369 62 15.98 5.30 20 Lakshadweep (UT) - - - - - 21 Madhya Pradesh 74 10,295 6,109 251.37 3.33 22 Maharashtra 409 2,23,237 2,360 2,232.37 - 23 Manipur - - - - - 24 Meghalaya - - - - - 25 Mizoram 1 142 142 9.49 - 26 Nagaland 19 1,054 455 41.68 8.51 27 Odisha 133 18,535 3,812 363.16 34.62 28 Puducherry (UT) - - - - - 29 Punjab 13 1,025 - 10.25 4.10 30 Rajasthan 40 21,908 12,841 450.07 78.37 31 Sikkim - - - - - 32 Tamil Nadu 35 4,880 4,716 135.25 28.00 33 Telangana 7 1,198 - 22.25 - 34 Tripura 49 3,005 657 77.92 29.97 35 Uttar Pradesh 86 8,409 5,003 279.22 55.67 36 Uttarakhand 34 3,130 1,406 128.80 42.13 37 West Bengal 6 472 192 15.05 - Total 1,742 4,62,146 93,175 6,808.94 773.08  


